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B CORAM

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o
JAIPUR BENCH | : o

Ja|pur this the 237 day of November, 2010

ORIGINAL APPLICATION NO. 371['201_.0

B

HON BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR 'ANIL KUMAR ADMINISTRATIVE MEMBER

Smt. SuIabha Dhargave daughter of-Shri V|shwapa| S. Dhargave aged:

“about 39 years,. resident .of 11/12, Shiv. Shakti. Colony, Gangapole,
" near Jorawar Singh Gate,. Jaipur. Presently working as Lab Technician,

National Instltute of Ayurved Madhav Vilas. Palace Amer Road Jaipur.
....... AppI|cant
(By Advocate Mr Jaswant Slngh)

VERSUS

- i._Unlon of - Indla through the Secretary, Department of AYUSH _
" Ministry of - Health and Fam|Iy Welfare, Room No 218, IRCS '

Building, Red Cross Road New Delhi. .
2. The Director; National Instltute of Ayurved, Madhav Vllas Palace, .
. Amer Road, Jaipur. - -
. 3. Sitaram Sharma, Museum ASS|stant Ofﬂce of Natlonal Instltute
: of Ayurveda Madhav Vilas, Amer Road, Jalpur :

Respondents '
_(By Advocate )
R ORDER (ORAL!

4 ' ThIS is the th|rd round of Iltlgatlon Earller the appllcant has ﬁled

’OA No. 67/2009 wh|ch ‘was- dlsposed of by this Tr|bunal vide order, |
- dated 20.04. 2009 thereby d|rect|ng the respondent.no. 2 to decide the . -

representatlon of the applicant dated 05.05.2008 by passmg a

| , speaklng & reasoned order Pursuant to the d|rect|ons g|ven by th|s

- Tribunal, the respondents passed an order dated 03.06. 2009 whereby.» ,

» ".'the representation. of the applicant was reJected. The valldlty of the '

- This Tribunal vide order dated 12.08.2009'upheld the validity of the -

said order was chaI‘Ien'ge'd by the applicant by filing OA No. 326/2009.

~ said order and it was held that no case for our interference is' made

-out_.'-' Ho_wever[ on the basis ofthe contention “raised. by the‘ Iearned‘ )



counsel for thé applicant that there are 2 vacant posts of Museum _
Assistant, this Tribunal grahted‘ liberty to. the- applicént to make
representation to the respondents alongWith supporting documents.

2. The appllcant had ‘made representatlon dated 26. 08 2009

(Annexure A/4), perusal of which reveals that there are onIy 2 posts of
Museum Assistant which was occupied by Shri Sita Ram Sharma,
Whose' date "of'-retirement is 31.10.2011 and another posts was
occupied by Shri Beni Pd. Sharma, who had already retired on
31.01.2008. On the basis of the finding recorded by this Tribunal in
earlier OA Nb. 326/2009, the applicant has not made out any case for
our~interferencé. Facts remains that there Was only 2Vpo'sts Qf Museum
Assistant, one is occupie'd by Shri Sita Ram Shérma and other post
which fall vacant on retirement of Shr| Beni Pd. Sharma on 31.01. 2008

- and the same is required to be filled |n the applicant does not come in
~ the zone of consideration. This Tribunal in the earlier OA has already
-upheld the validity of the order dated 03.06.2009.

3. | In vie‘w'of what has been stated above, we a&e of the view that

the grievance raised by the applicant in this OAEhere are 2 vacant

posts available of . Museum Assistant cannot be entertained.

| ~ Accordingly, the OA is dismissed at admission stage with no order as-

to costs. " . L : :
(ANIL KUMAR) . | ~ (M.L. CHAUHAN)

MEMBER (A) MEMBER (J)
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